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SHRI PRANAB KUMAR MUKHER-
JEE: Sir, in fact, the hon. Member
has given some information and I
have taken note of it. Regarding the
Indo-Nepal border, we are fully
aware of the problem and a central
collectorate has been created, We are
making a constant review to see that
the smuggling activities are reduced.

MR. CHATRMAN: The question is:
“That the Bill be passed.”
The motion was adopted,

- —

FINANCE (AMENDMENT) BILL,
1975 :

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): Mr.
Chairman, Sir, I beg to move: '

“That the Bill to amend the
Finance Act, 1975, be taken into
consideration.”

Sir, in her broadcast to the nation
on July 1, 1975, the Prime Minister
had announced Government’s decision
to raise the exemption limit for in-
come-tax from Rs. 6000/- to Rs. 8000/-
1 have brought forward this Bill to
implement this decision.

The Bill seeks to replace the rate
schedules in Finance Act, 1975, appli-
cable in the case of individuals and
Hindu undivided families for' the pur-
poses of reduction of income. tax at
source from ‘Salaries’ and payment
of advance tax during the financial
year 1975-76.

Under the existing rate schedule
applicable in the case of individuals
and Hindu undivideq families, either
than-those having at least one member

with taxable income exceeding the ex-

emptlon limit, the rate of income-tax

on the first slab of income upfo Rs.

6,000 stands at nil, on the slab of Rs.
6,001 to Rs, 10,000 at 12 per cent and
on the slab of Rs. 10,001 to Rs, 15,000
at 15 per cent.
schedule, the rate of income-tax on the

1st glab of income upfo Rs. 8,000 is

proposed to be fixed at nil. In order

to moderate the extent of the benefit’
accruing to tax payers in higher in-

come brackets by reason of the ex-
emption limit being
6,000 to Rs. 8,000 the rate of income tax
on the new slab of Rs, 8,001 to Rs.

15,000 is being fixed at 17 per cent. The

effect of the proposed changes will be
that while a tax payer having taxable
tncome of Rs, 8,000 will get a relief of

Undsy the new rate

_raised from Rs.
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Rs. 264, the benefit will get gradually
reduced in the case of persons with
taxable income exceeding Rs, 8,000
and will be only Rs. 44 in the case of
persons having taxable income of Rs.
15,000 or more.

Hindu undivided families having at
least one member with faxable income
exceeding Rs, 6,000 are charged to tax
at higher rates as compared to indivi-
dauls. The rates of income tax in the
case of such Hindu undivideq families
‘on the income in any slab are the same
as those in the case of individuals on
the next higher slab In view of the
modifications proposeq in the rate
schedule applicable in the case of indi-

_ viduals, the Bill seeks io make two
changes in these provisions. Firstly,
the higher rates of income tax are pro-
posed to be made applicable mm the
case of Hindu undivided  families
having at least one member with tax-
able income exceeding Rs. 8,000. Se-
condly, the rate of incometax on the
first slab of income upto Rs, 8,000 is
proposed to be fixed at nil and on the
new slab of Rs. 8001 to Rs, 15,000 at

_ 20 per cent.

The scheme of pariially integrated
taxation of non-agricuitural income
with income derived from agriculture
is currently applicable in the case of
individuals and Hindu undivided fami-
lies, who have no-agricultural income
exceeding Rs, 6,000. With the raising
of the exemption Iimit, the Bill seeks
to provide that this scheme will apply
_in the case of taxpayers who have
non-agricultural income exceeding Rs.
8,000.

No change has heen proposed in the
rate of schedules for charging income-
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tax for the assessment year 1975-76,
that is, in respect of incomes earned
during the financial year 1974-75 or any
other corresponding account — year.
The proposeq changes will result in a
loss of revenue of about Rs. 21 crores
in a full year and about R's. 12.6 crores
during the financial year 1975-76.

The proposed modificationg in the
rate schedules will result in a slight
reduction in the liability for payment
of advance tax during the current
financial year, necessitating a revision
of the advance tax notices already issu-
ed by the Income Tax Officers. As
the revision of these noticeg would
have thrown up conslderaple adminis-
trative work the Bil] seeks to provide
that these advance tax notices will have
effect as if they had been revised cn
the basis of the new rate schedules.
The excess amount of advance tax, if
any, paid by a taxpayer in an instal-
ment due op the 15th June 1975 will
be adjusteq againsi the amount pay-
able in the next instalment due on the
15th September, 1975.

The raising of the exemption limit
will provide some relief t{p taxpayers
in the lower and micdle income brac-
kets and I am confident that the Bill
will receive the unanimous support of
the House. I move.

MR, CHAIRMAN: Motion moved:

“That the Bill to amend the Fin-
ance Act, 1975, be taken into consi-
deration”,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, July
24, 1975/STavana 2, 1897 (Saka )



